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...Applicants,

.Respondents

(By Advocate Mrs'.Rani Chabbra)
vs.

1. , Union of India,
t'hiroiiQh S^drGt9.3ry/

of Conununications
-  Sanchar Bhawan, New Delhi.

2, The Chairman
Telecom Commission
New Delhi.

(By Advocate Sh.N.K.Agqarwal)
ORDER(ORAL)

TngmTOF, K.M.AGARWAL;

Mter hearing the learned counsel for the partres,
,oes appear that rf reliefs sought for in the present

•O.A. are granted to the applicants, they wall run counter
^  to the reliefs granted by Ernakulam Bench of the Tribunal

in its contnon judgement in K^adose vs. The.Chie^General
Manager, OA Bo.1497/96 and three other O.As, dated
151998. During the course of arguments, it also
transpired that the said judgement of the Ernakulam Bench
has been -challenged by filing a Civil Writ Petition an
the Kerala High Court which is pending. In thas

^  hack-ground, the learned cpunsel for the applicants wants
to withdraw this O.A. for seeking appropriate remedy

^ /hy approaching the Kerala High Court. Prayer is allowed.
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This O.A. is dismissed as withdrawn. ■
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